
HARYANA STATE POLLUTION CONTROL
BOARD

SCO-131 Sector-17, HUDA Jagadhari Ph.01732-
200137 Email:- hspcbroyr@gmail.com

 E-mail: hspcb@hry.nic.in

                                                                                    

 

 To.

                M/s :Alloy Steel and Castings

                Vill and PO Damla

                                                                                    
Subject: Grant of consent to operate to M/s Alloy Steel and Castings.

              Please refer to your application no. 31932203 received on dated 2022-12-23 in

regional office Yamuna Nagar.With reference to your above application for consent to

operate,M/s Alloy Steel and Castings is here by granted consent as per following

specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 313127023YAMCTO31932203 Dated:23/01/2023

Consent Under  BOTH

Period of consent  01/04/2023 - 31/03/2028

Industry Type  Ply wood manufacturing( including  Veneer and laminate) using the fuel
such as wood or coal or any other authorized fuel with or without resin
plant.

Category  ORANGE

Investment(In Lakh)  285.01001

Total Land Area(Sq.
meter)

 20740.0

Total Builtup Area(Sq.
meter)

 1858.0

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  0.5 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  septic tank

2.	Trade  0

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks  1

Height of stack

1. stack 32 mtr.

Emission parameters

1. SPM 800 mg/m3

Product Details

Annexure-R55232
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Regional Officer,  Yamuna Nagar

Haryana State Pollution Control Board.

Terms and conditions 

                                                                                    
1. The applicants shall maintain good house keeping both within factory and in the premises.

All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants

levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board

in this consent order at all subsequent times without negligence of his /its part. The

applicant/company shall be liable for such legal action against him as per provision of the

law/act in case of violation of any order/directives. Issued at any time and or non compliance

of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date

of expiry of this consent. 

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant

alongwith the consent application. 

5. If due to any technological improvement or otherwise this Board is of opinion that all or any

of the conditions referred to above required variation (including the change of any control

equipment either in whole or in part) this Board shall after giving the applicant an opportunity

of being heard vary all or such condition and there upon the applicant shall be bound to comply

with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,

discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are

likely to cause environment pollution.  

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the

MOEF/CPCB/HSPCB from time to time. 

9. The industry shall ensure that various characteristics of the effluents remain within the

tolerance limits as specified in EPA Standard and as amended from time to time and at no time

the concentration of any characteristics should exceed these limits for discharge.  

10. The industry would immediately submit the revised application to the Board in the event of

any change in the raw material in process, mode of treatment/discharge of effluent. In case of

change of process at any stage during the consent period, the industry shall submit fresh

1. Plyboards (Sqr/mtr) 3000

Capacity of boiler

1. Boiler 4 TPH 4 Ton/hr

Type of Furnace

1. NA

Type of Fuel

1. Wood 4 Ton/day

Raw Material Details

Timber 36 Metric Tonnes/Day

Formaldehydrate 900 Kg/Day

Face 3000 Sqr/mtr

NITIN 

MEHTA

Digitally signed 

by NITIN MEHTA 

Date: 2023.01.23 

13:00:51 +05'30'
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consent application alongwith the consent to operate fee, if found due, which may be on any

account and that shall be paid by the industry and the industry would immediately submit the

consent application to the Board in the event of any change during the year in the raw material,

quantity, quality of the effluent, mode of discharge, treatment facilities etc. 

11. The officer/official of the Board shall reserve the right to access for the inspection of the

industry in connection with the various process and the treatment facilities. The consent to

operate is subject to review by the Board at any time.  

12. Permissible limits for any pollutants mentioned in the consent to operate order should not

exceed the concentration permitted in the effluent by the Board.  

13. The industry shall pay the balance fee, in case it is found due from the industry at any time

later on.  

14. If the industry fails to adhere to any of the conditions of this consent to operate order, the

consent to operate so granted shall automatically lapse.  

15. If the industry is closed temporarily at its own, they shall inform the Board and obtain

permission before restart of the unit. 

16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by

the Board.  

Specific Conditions :

                                                                                    
 1. That the unit will run and maintain the APCM.

2. That the unit will not made any expansion without prior permission of the Board.

3. That the unit will apply for renewal of CTO before 90 days from expiry of this CTO.

4. That the unit will not discharge any effluent outside its premise without prior approval of

Board or without Permission from MC/PHED or Concerned Dept.

5. That the CTO so granted would be revoked without any prior Notice if Unit fails to comply

with any of the conditions of CTO.

6. That the Environmental compensation would be imposed as per policy of Board for

Violation of CTO and Air/Water/EP Act conditions for environmental damage.

7. That the unit will use only legal fuel as prescribed by the Board vide No 4023-4076 dated

12.12.2018.

8. That the unit will manage/ dispose of the flyash properly.

9. That the unit will maintain the parameters within permissible Standards as per EP Act, 1986.

 

10. That the unit will abide by the directions of CPCB/HSPCB/MOEF&CC and any other

competent authority time to time.

11. That the unit will abide the directions/ orders of Hon’ble Supreme court /High

Court/NGT/SEC any other court.

12. That concealing factual data or submission of false/ fabricated data and failure to comply

with any of the condition mentioned above may result in withdrawal of this CTE and attract

action under the provisions of Water Act, 1974 and Air Act, 1981 and violation of any law of

land.

 

Regional Officer, Yamuna Nagar

Haryana State Pollution Control Board.
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HARYANA STATE POLLUTION CONTROL
BOARD

 SCO-131 Sector-17, HUDA
Jagadhari Ph.01732-200137 

 E-mail: hspcb.pkl@sify.com

                                                                                    

 

 To.

                M/s :VIDHATA PLYWOOD INDUSTRIES

                VPO DAMLA (KAMBOJ MAJRA) YAMUNA NAGAR

                                                                                    
Subject: Grant of consent to operate to M/s VIDHATA PLYWOOD INDUSTRIES.

              Please refer to your application no. 5412107 received on dated 2018-06-13 in regional

office Yamuna Nagar.With reference to your above application for consent to operate,M/s

VIDHATA PLYWOOD INDUSTRIES is here by granted consent as per following

specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 313127018YAMCTO5412107 Dated:19/07/2018

Consent Under  BOTH

Period of consent  16/07/2018 - 31/03/2028

Industry Type  Ply wood manufacturing( including  Veneer and laminate) using the fuel
such as wood or coal or any other authorized fuel with or without resin
plant.

Category  ORANGE

Investment(In Lakh)  94.9400024

Total Land Area(Sq.
meter)

 0.0

Total Builtup Area(Sq.
meter)

 0.0

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  1.0 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  Septic Tank

2.	Trade

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks  1

Height of stack

1. Stack 32 Meter

Emission parameters

1. SPM 800 mg/m3

Product Details

Annexure-R58241
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Regional Officer,  Yamuna Nagar

Haryana State Pollution Control Board.

Terms and conditions 

                                                                                    
1. The applicants shall maintain good house keeping both within factory and in the premises.

All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants

levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board

in this consent order at all subsequent times without negligence of his /its part. The

applicant/company shall be liable for such legal action against him as per provision of the

law/act in case of violation of any order/directives. Issued at any time and or non compliance

of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date

of expiry of this consent. 

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant

alongwith the consent application. 

5. If due to any technological improvement or otherwise this Board is of opinion that all or any

of the conditions referred to above required variation (including the change of any control

equipment either in whole or in part) this Board shall after giving the applicant an opportunity

of being heard vary all or such condition and there upon the applicant shall be bound to comply

with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,

discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are

likely to cause environment pollution.  

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the

MOEF/CPCB/HSPCB from time to time. 

9. The industry shall ensure that various characteristics of the effluents remain within the

tolerance limits as specified in EPA Standard and as amended from time to time and at no time

the concentration of any characteristics should exceed these limits for discharge.  

10. The industry would immediately submit the revised application to the Board in the event of

any change in the raw material in process, mode of treatment/discharge of effluent. In case of

change of process at any stage during the consent period, the industry shall submit fresh

1. Plyboards in Sqr/mtr 4500

Capacity of boiler

1. Boiler 3 Ton/hr

Type of Furnace

1. NA

Type of Fuel

1. Wood 200 Ton/day

Raw Material Details

Core/Face/Veener 4500 Sqr/mtr

Wood 9 Metric Tonnes/Day

Glue 400 Kg/Day

RAJINDER 

SHARMA

Digitally signed by 

RAJINDER SHARMA 

Date: 2018.07.19 

14:42:49 +05'30'
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consent application alongwith the consent to operate fee, if found due, which may be on any

account and that shall be paid by the industry and the industry would immediately submit the

consent application to the Board in the event of any change during the year in the raw material,

quantity, quality of the effluent, mode of discharge, treatment facilities etc. 

11. The officer/official of the Board shall reserve the right to access for the inspection of the

industry in connection with the various process and the treatment facilities. The consent to

operate is subject to review by the Board at any time.  

12. Permissible limits for any pollutants mentioned in the consent to operate order should not

exceed the concentration permitted in the effluent by the Board.  

13. The industry shall pay the balance fee, in case it is found due from the industry at any time

later on.  

14. If the industry fails to adhere to any of the conditions of this consent to operate order, the

consent to operate so granted shall automatically lapse.  

15. If the industry is closed temporarily at its own, they shall inform the Board and obtain

permission before restart of the unit. 

16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by

the Board.  

Specific Conditions :

                                                                                    
  1. That the unit will submit the analysis report from the Board lab within one month from the

date of issue of first consent to operate.

2. That the unit will run and maintain the APCM.

3. That the unit will apply for renewal of consent to operate before 90 days from the expiry of

this CTO.

 

Regional Officer, Yamuna Nagar

Haryana State Pollution Control Board.

RAJINDER 

SHARMA

Digitally signed by 

RAJINDER SHARMA 

Date: 2018.07.19 

14:43:37 +05'30'
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HARYANA STATE POLLUTION CONTROL
BOARD

SCO-131 Sector-17, HUDA Jagadhari Ph.01732-
200137 Email:- hspcbroyr@gmail.com

 E-mail: hspcb@hry.nic.in

                                                                                    

 

 To.

                M/s :Suryodaya Wood Products

                Village and Post Office Damla YNR

                                                                                    
Subject: Grant of consent to operate to M/s Suryodaya Wood Products.

              Please refer to your application no. 31325965 received on dated 2022-12-06 in

regional office Yamuna Nagar.With reference to your above application for consent to

operate,M/s Suryodaya Wood Products is here by granted consent as per following

specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 313127023YAMCTO31325965 Dated:09/01/2023

Consent Under  BOTH

Period of consent  01/04/2023 - 31/03/2028

Industry Type  Ply wood manufacturing( including  Veneer and laminate) using the fuel
such as wood or coal or any other authorized fuel with or without resin
plant.

Category  ORANGE

Investment(In Lakh)  33.509998

Total Land Area(Sq.
meter)

 10294.0

Total Builtup Area(Sq.
meter)

 7720.0

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  1.0 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  septic tank

2.	Trade  0

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks  1

Height of stack

1. attached to boiler 32 Mtr.

Emission parameters

1. SPM 800 mg/m3

Product Details

Annexure-R61250
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Regional Officer,  Yamuna Nagar

Haryana State Pollution Control Board.

Terms and conditions 

                                                                                    
1. The applicants shall maintain good house keeping both within factory and in the premises.

All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants

levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board

in this consent order at all subsequent times without negligence of his /its part. The

applicant/company shall be liable for such legal action against him as per provision of the

law/act in case of violation of any order/directives. Issued at any time and or non compliance

of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date

of expiry of this consent. 

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant

alongwith the consent application. 

5. If due to any technological improvement or otherwise this Board is of opinion that all or any

of the conditions referred to above required variation (including the change of any control

equipment either in whole or in part) this Board shall after giving the applicant an opportunity

of being heard vary all or such condition and there upon the applicant shall be bound to comply

with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,

discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are

likely to cause environment pollution.  

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the

MOEF/CPCB/HSPCB from time to time. 

9. The industry shall ensure that various characteristics of the effluents remain within the

tolerance limits as specified in EPA Standard and as amended from time to time and at no time

the concentration of any characteristics should exceed these limits for discharge.  

10. The industry would immediately submit the revised application to the Board in the event of

any change in the raw material in process, mode of treatment/discharge of effluent. In case of

change of process at any stage during the consent period, the industry shall submit fresh

1. Plyboards (sqr/mtr.) 2000

Capacity of boiler

1. Boiler 5 Ton 5 Ton/hr

Type of Furnace

1. NA

Type of Fuel

1. Wood 5 Ton/day

Raw Material Details

Face 3000 Sqr/mtr

Timber 36 Metric Tonnes/Day

Formaldehydrate 900 Kg/Day

NITIN 

MEHTA

Digitally signed 

by NITIN MEHTA 

Date: 2023.01.09 

15:13:09 +05'30'
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consent application alongwith the consent to operate fee, if found due, which may be on any

account and that shall be paid by the industry and the industry would immediately submit the

consent application to the Board in the event of any change during the year in the raw material,

quantity, quality of the effluent, mode of discharge, treatment facilities etc. 

11. The officer/official of the Board shall reserve the right to access for the inspection of the

industry in connection with the various process and the treatment facilities. The consent to

operate is subject to review by the Board at any time.  

12. Permissible limits for any pollutants mentioned in the consent to operate order should not

exceed the concentration permitted in the effluent by the Board.  

13. The industry shall pay the balance fee, in case it is found due from the industry at any time

later on.  

14. If the industry fails to adhere to any of the conditions of this consent to operate order, the

consent to operate so granted shall automatically lapse.  

15. If the industry is closed temporarily at its own, they shall inform the Board and obtain

permission before restart of the unit. 

16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by

the Board.  

Specific Conditions :

                                                                                    
 1. That the unit will run and maintain the APCM.

2. That the unit will not made any expansion without prior permission of the Board.

3. That the unit will apply for renewal of CTO before 90 days from expiry of this CTO.

4. That the unit will not discharge any effluent outside its premise without prior approval of

Board or without Permission from MC/PHED or Concerned Dept.

5. That the CTO so granted would be revoked without any prior Notice if Unit fails to comply

with any of the conditions of CTO.

6. That the Environmental compensation would be imposed as per policy of Board for

Violation of CTO and Air/Water/EP Act conditions for environmental damage.

7. That the unit will use only legal fuel as prescribed by the Board vide No 4023-4076 dated

12.12.2018.

8. That the unit will manage/ dispose of the fly ash properly.

9. That the unit will maintain the parameters within permissible Standards as per EP Act, 1986.

 

10. That the unit will abide by the directions of CPCB/HSPCB/MOEF&CC and any other

competent authority time to time.

11. That the unit will abide the directions/ orders of Hon’ble Supreme court /High

Court/NGT/SEC any other court.

12. That concealing factual data or submission of false/ fabricated data and failure to comply

with any of the condition mentioned above may result in withdrawal of this CTE and attract

action under the provisions of Water Act, 1974 and Air Act, 1981 and violation of any law of

land.

 

Regional Officer, Yamuna Nagar

Haryana State Pollution Control Board.
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HARYANA STATE POLLUTION CONTROL
BOARD

SCO-131 Sector-17, HUDA Jagadhari Ph.01732-
200137 Email:- hspcbroyr@gmail.com

 E-mail: hspcb@hry.nic.in

                                                                                    

 

 To.

                M/s :Aggarwal Plywood Industries 

                Village Kunjal Damla Yamuna Nagar

                                                                                    
Subject: Grant of consent to operate to M/s Aggarwal Plywood Industries .

              Please refer to your application no. 11992169 received on dated 2021-04-30 in

regional office Yamuna Nagar.With reference to your above application for consent to

operate,M/s Aggarwal Plywood Industries  is here by granted consent as per following

specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 313127021YAMCTO11992169 Dated:04/06/2021

Consent Under  BOTH

Period of consent  03/06/2021 - 31/03/2026

Industry Type  Ply wood manufacturing( including  Veneer and laminate) using the fuel
such as wood or coal or any other authorized fuel with or without resin
plant.

Category  ORANGE

Investment(In Lakh)  555.42841

Total Land Area(Sq.
meter)

 9863.68

Total Builtup Area(Sq.
meter)

 3252.78

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  0.5 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  septic tank

2.	Trade

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks  2

Height of stack

1. attached to boiler 32 M

2. attached to boiler 32 M

Emission parameters

1. SPM 800 mg/m3

Annexure-R64261
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Regional Officer,  Yamuna Nagar

Haryana State Pollution Control Board.

Terms and conditions 

                                                                                    
1. The applicants shall maintain good house keeping both within factory and in the premises.

All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants

levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board

in this consent order at all subsequent times without negligence of his /its part. The

applicant/company shall be liable for such legal action against him as per provision of the

law/act in case of violation of any order/directives. Issued at any time and or non compliance

of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date

of expiry of this consent. 

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant

alongwith the consent application. 

5. If due to any technological improvement or otherwise this Board is of opinion that all or any

of the conditions referred to above required variation (including the change of any control

equipment either in whole or in part) this Board shall after giving the applicant an opportunity

of being heard vary all or such condition and there upon the applicant shall be bound to comply

with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,

discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are

likely to cause environment pollution.  

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the

MOEF/CPCB/HSPCB from time to time. 

9. The industry shall ensure that various characteristics of the effluents remain within the

tolerance limits as specified in EPA Standard and as amended from time to time and at no time

the concentration of any characteristics should exceed these limits for discharge.  

Product Details

1. Plywood (Sqr Mtr) 4000

Capacity of boiler

1. boiler 6 ton 6 Ton/hr

2. boiler 8 ton 8 Ton/hr

Type of Furnace

1. NA

Type of Fuel

1. Wood 2 Ton/day

Raw Material Details

Formaldehydrate 4 Metric Tonnes/Day

Face 8000 Sqr/mtr

Timber 60 Metric Tonnes/Day

Nirmal 

Kumar

Digitally signed by 

Nirmal Kumar 

Date: 2021.06.04 

10:56:20 +05'30'
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10. The industry would immediately submit the revised application to the Board in the event of

any change in the raw material in process, mode of treatment/discharge of effluent. In case of

change of process at any stage during the consent period, the industry shall submit fresh

consent application alongwith the consent to operate fee, if found due, which may be on any

account and that shall be paid by the industry and the industry would immediately submit the

consent application to the Board in the event of any change during the year in the raw material,

quantity, quality of the effluent, mode of discharge, treatment facilities etc. 

11. The officer/official of the Board shall reserve the right to access for the inspection of the

industry in connection with the various process and the treatment facilities. The consent to

operate is subject to review by the Board at any time.  

12. Permissible limits for any pollutants mentioned in the consent to operate order should not

exceed the concentration permitted in the effluent by the Board.  

13. The industry shall pay the balance fee, in case it is found due from the industry at any time

later on.  

14. If the industry fails to adhere to any of the conditions of this consent to operate order, the

consent to operate so granted shall automatically lapse.  

15. If the industry is closed temporarily at its own, they shall inform the Board and obtain

permission before restart of the unit. 

16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by

the Board.  

Specific Conditions :

                                                                                    
 1 Unit will submit latest AR within 3 months of start of operation.

2 Unit will apply 90 days before the Expiry of CTO.

3 Unit will not discharge any effluent outside its premise without prior approval of Board or

Without Permission from MC/PHED or Concerned Dept.

4 CTO so granted would be revoked without any prior Notice if Unit fails to comply with any

of the conditions of CTO.

5 Environmental compensation would be imposed as per policy of Board for Violation of CTO

and Air/Water/EP Act conditions for environmental damage.

6. The CTO is granted under Water Act 1974/ Air Act 1981 and if any violation reported

against the unit at any stage, the closure action as per provisions of section 33 A of Water Act

1974 or 31 A of Air Act 1981 or under other relevant sections will be taken against the unit

apart from prosecution against the unit and its partners/ proprietor/ stake holders /responsible

person and unit will also be liable to pay the Environmental Compensation for the damage

caused to the Environment because the act of omission and commission by the unit.

 

Regional Officer, Yamuna Nagar

Haryana State Pollution Control Board.

Nirmal Kumar
Digitally signed by Nirmal 

Kumar 

Date: 2021.06.04 10:56:33 

+05'30'
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HARYANA STATE POLLUTION CONTROL
BOARD

SCO-131 Sector-17, HUDA Jagadhari Ph.01732-
200137 Email:- hspcbroyr@gmail.com

 E-mail: hspcb@hry.nic.in

                                                                                    

 

 To.

                M/s :Jagdamba Dwellings Pvt. Ltd.

                Village Hafizpur, Delhi Road, Damla, Yamuna Nagar

                                                                                    
Subject: Grant of consent to operate to M/s Jagdamba Dwellings Pvt. Ltd..

              Please refer to your application no. 8177593 received on dated 2020-09-28 in regional

office Yamuna Nagar.With reference to your above application for consent to operate,M/s

Jagdamba Dwellings Pvt. Ltd. is here by granted consent as per following specification/Terms

and conditions.

                                                                                    

No. HSPCB/Consent/ : 313127020YAMCTO8177593 Dated:23/10/2020

Consent Under  BOTH

Period of consent  23/10/2020 - 31/03/2025

Industry Type  Ply wood manufacturing( including  Veneer and laminate) using the fuel
such as wood or coal or any other authorized fuel with or without resin
plant.

Category  ORANGE

Investment(In Lakh)  170.5

Total Land Area(Sq.
meter)

 12142.0

Total Builtup Area(Sq.
meter)

 4047.0

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  0.5 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  Septic Tank

2.	Trade

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks  1

Height of stack

1. Stack attached to
TFH Boiler

32 m

Emission parameters

1. SPM 150 mg/m3

Product Details

Annexure-R67271
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Regional Officer,  Yamuna Nagar

Haryana State Pollution Control Board.

Terms and conditions 

                                                                                    
1. The applicants shall maintain good house keeping both within factory and in the premises.

All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants

levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board

in this consent order at all subsequent times without negligence of his /its part. The

applicant/company shall be liable for such legal action against him as per provision of the

law/act in case of violation of any order/directives. Issued at any time and or non compliance

of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date

of expiry of this consent. 

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant

alongwith the consent application. 

5. If due to any technological improvement or otherwise this Board is of opinion that all or any

of the conditions referred to above required variation (including the change of any control

equipment either in whole or in part) this Board shall after giving the applicant an opportunity

of being heard vary all or such condition and there upon the applicant shall be bound to comply

with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,

discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are

likely to cause environment pollution.  

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the

MOEF/CPCB/HSPCB from time to time. 

9. The industry shall ensure that various characteristics of the effluents remain within the

tolerance limits as specified in EPA Standard and as amended from time to time and at no time

the concentration of any characteristics should exceed these limits for discharge.  

10. The industry would immediately submit the revised application to the Board in the event of

any change in the raw material in process, mode of treatment/discharge of effluent. In case of

1. Plywood 3000 Metric Tonnes/day

Capacity of boiler

1. TFH 30 Lac KCal 3000000 Kcalores/hr

2. Glue kettle  Ton/hr

Type of Furnace

1. NA

Type of Fuel

1. Wood 4 Ton/day

Raw Material Details

formaldehydrate 900 Metric Tonnes/Day

Face 3000 Sqr/mtr

Timber 36 Metric Tonnes/Day

Nirmal 

Kumar
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change of process at any stage during the consent period, the industry shall submit fresh

consent application alongwith the consent to operate fee, if found due, which may be on any

account and that shall be paid by the industry and the industry would immediately submit the

consent application to the Board in the event of any change during the year in the raw material,

quantity, quality of the effluent, mode of discharge, treatment facilities etc. 

11. The officer/official of the Board shall reserve the right to access for the inspection of the

industry in connection with the various process and the treatment facilities. The consent to

operate is subject to review by the Board at any time.  

12. Permissible limits for any pollutants mentioned in the consent to operate order should not

exceed the concentration permitted in the effluent by the Board.  

13. The industry shall pay the balance fee, in case it is found due from the industry at any time

later on.  

14. If the industry fails to adhere to any of the conditions of this consent to operate order, the

consent to operate so granted shall automatically lapse.  

15. If the industry is closed temporarily at its own, they shall inform the Board and obtain

permission before restart of the unit. 

16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by

the Board.  

Specific Conditions :

                                                                                    
 1 Unit will submit latest AR within 3 months of start of operation.

2 Unit will apply 90 days before the Expiry of CTO.

3 Unit will not discharge any effluent outside its premise without prior approval of Board or

Without Permission from MC/PHED or Concerned Dept.

4 CTO so granted would be revoked without any prior Notice if Unit fails to comply with any

of the conditions of CTO.

5 Environmental compensation would be imposed as per policy of Board for Violation of CTO

and Air/Water/EP Act conditions for environmental damage.

6 The CTO is granted under Water Act 1974/ Air Act 1981 and if any violation reported

against the unit at any stage, the closure action as per provisions of section 33 A of Water Act

1974 or 31 A of Air Act 1981 or under other relevant sections will be taken against the unit

apart from prosecution against the unit and its partners/ proprietor/ stake holders /responsible

person and unit will also be liable to pay the Environmental Compensation for the damage

caused to the Environment because the act of omission and commission by the unit.

 

Regional Officer, Yamuna Nagar

Haryana State Pollution Control Board.

Nirmal Kumar
Digitally signed by Nirmal 

Kumar 
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HARYANA STATE POLLUTION CONTROL
BOARD

SCO-131 Sector-17, HUDA Jagadhari Ph.01732-
200137 Email:- hspcbroyr@gmail.com

 E-mail: hspcb@hry.nic.in

                                                                                    

 

 To.

                M/s :Krishna Panels

                Khasra No 17//14/2, 15/1, 15/2, 16, 17, 18, 19, 20, Khewat No 103/153, Vakya

Mouja Kunjal Janttan, Sub Tehsil Radaur, Teh Jagdhri 

                                                                                    
Subject: Grant of consent to operate to M/s Krishna Panels.

              Please refer to your application no. 8198744 received on dated 2020-10-05 in regional

office Yamuna Nagar.With reference to your above application for consent to operate,M/s

Krishna Panels is here by granted consent as per following specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 313127020YAMCTO8198744 Dated:29/10/2020

Consent Under  BOTH

Period of consent  28/10/2020 - 31/03/2030

Industry Type  Ply wood manufacturing( including  Veneer and laminate) using the fuel
such as wood or coal or any other authorized fuel with or without resin
plant.

Category  ORANGE

Investment(In Lakh)  1203.0

Total Land Area(Sq.
meter)

 0.0

Total Builtup Area(Sq.
meter)

 0.0

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  0.5 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  Septic tank

2.	Trade

Domestic Effluent Parameters

1. BOD 30 mg/l

2. COD 250 mg/l

3. TSS 100 mg/l

Trade Effluent Parameters

1. NA

Number of stacks  1

Height of stack

1. Stack attached to
Boiler

32 m

Emission parameters
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Regional Officer,  Yamuna Nagar

Haryana State Pollution Control Board.

Terms and conditions 

                                                                                    
1. The applicants shall maintain good house keeping both within factory and in the premises.

All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants

levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board

in this consent order at all subsequent times without negligence of his /its part. The

applicant/company shall be liable for such legal action against him as per provision of the

law/act in case of violation of any order/directives. Issued at any time and or non compliance

of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date

of expiry of this consent. 

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant

alongwith the consent application. 

5. If due to any technological improvement or otherwise this Board is of opinion that all or any

of the conditions referred to above required variation (including the change of any control

equipment either in whole or in part) this Board shall after giving the applicant an opportunity

of being heard vary all or such condition and there upon the applicant shall be bound to comply

with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,

discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are

likely to cause environment pollution.  

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the

MOEF/CPCB/HSPCB from time to time. 

9. The industry shall ensure that various characteristics of the effluents remain within the

tolerance limits as specified in EPA Standard and as amended from time to time and at no time

the concentration of any characteristics should exceed these limits for discharge.  

1. SPM 600 mg/m3

Product Details

1. Plywood/Plyboard 5000

Capacity of boiler

1. Boiler 14 tonne 14 Ton/hr

Type of Furnace

1. NA

Type of Fuel

1. Wood 2 Ton/day

Raw Material Details

Face/Core/Veneer 8000 Sqr/mtr

Timber 50 Metric Tonnes/Day

Glue 5 Metric Tonnes/Day
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10. The industry would immediately submit the revised application to the Board in the event of

any change in the raw material in process, mode of treatment/discharge of effluent. In case of

change of process at any stage during the consent period, the industry shall submit fresh

consent application alongwith the consent to operate fee, if found due, which may be on any

account and that shall be paid by the industry and the industry would immediately submit the

consent application to the Board in the event of any change during the year in the raw material,

quantity, quality of the effluent, mode of discharge, treatment facilities etc. 

11. The officer/official of the Board shall reserve the right to access for the inspection of the

industry in connection with the various process and the treatment facilities. The consent to

operate is subject to review by the Board at any time.  

12. Permissible limits for any pollutants mentioned in the consent to operate order should not

exceed the concentration permitted in the effluent by the Board.  

13. The industry shall pay the balance fee, in case it is found due from the industry at any time

later on.  

14. If the industry fails to adhere to any of the conditions of this consent to operate order, the

consent to operate so granted shall automatically lapse.  

15. If the industry is closed temporarily at its own, they shall inform the Board and obtain

permission before restart of the unit. 

16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by

the Board.  

Specific Conditions :

                                                                                    
 1 Unit will submit latest AR within 3 months of start of operation.

2 Unit will apply 90 days before the Expiry of CTO.

3 Unit will not discharge any effluent outside its premise without prior approval of Board or

Without Permission from MC/PHED or Concerned Dept.

4 Unit is liable to be prosecuted for past violations if found at any stage. Grant of this CTO

doesn't Provide any kind of immunity to unit w.r.t any action taken by board.

5 Unit is liable to pay balance fee if found at any stage.

6 The CTO is granted under Water Act 1974/ Air Act 1981 and if any violation reported

against the unit at any stage, the closure action as per provisions of section 33 A of Water Act

1974 or 31 A of Air Act 1981 or under other relevant sections will be taken against the unit

apart from prosecution against the unit and its partners/ proprietor/ stake holders /responsible

person and unit will also be liable to pay the Environmental Compensation for the damage

caused to the Environment because the act of omission and commission by the unit.

 

Regional Officer, Yamuna Nagar

Haryana State Pollution Control Board.

Nirmal Kumar
Digitally signed by Nirmal 

Kumar 

Date: 2020.10.29 12:20:28 
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HARYANA STATE POLLUTION CONTROL
BOARD

SCO-131 Sector-17, HUDA Jagadhari Ph.01732-
200137 Email:- hspcbroyr@gmail.com

 E-mail: hspcb@hry.nic.in

                                                                                    

 

 To.

                M/s :Best Panel Industries

                Village Hafizpur Tehsil Mustafabad Distt Yamuna Nagar

                                                                                    
Subject: Grant of consent to operate to M/s Best Panel Industries.

              Please refer to your application no. 33104160 received on dated 2023-01-30 in

regional office Yamuna Nagar.With reference to your above application for consent to

operate,M/s Best Panel Industries is here by granted consent as per following

specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 313127023YAMCTO33104160 Dated:15/03/2023

Consent Under  BOTH

Period of consent  01/04/2023 - 31/03/2028

Industry Type  Ply wood manufacturing( including  Veneer and laminate) using the fuel
such as wood or coal or any other authorized fuel with or without resin
plant.

Category  ORANGE

Investment(In Lakh)  239.0

Total Land Area(Sq.
meter)

 12140.0

Total Builtup Area(Sq.
meter)

 4000.0

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  0.5 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  septic tank

2.	Trade  0

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks  1

Height of stack

1. stack 32 mtr.

Emission parameters

1. SPM 150 mg/m3

Product Details
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Regional Officer,  Yamuna Nagar

Haryana State Pollution Control Board.

Terms and conditions 

                                                                                    
1. The applicants shall maintain good house keeping both within factory and in the premises.

All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants

levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board

in this consent order at all subsequent times without negligence of his /its part. The

applicant/company shall be liable for such legal action against him as per provision of the

law/act in case of violation of any order/directives. Issued at any time and or non compliance

of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date

of expiry of this consent. 

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant

alongwith the consent application. 

5. If due to any technological improvement or otherwise this Board is of opinion that all or any

of the conditions referred to above required variation (including the change of any control

equipment either in whole or in part) this Board shall after giving the applicant an opportunity

of being heard vary all or such condition and there upon the applicant shall be bound to comply

with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,

discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are

likely to cause environment pollution.  

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the

MOEF/CPCB/HSPCB from time to time. 

9. The industry shall ensure that various characteristics of the effluents remain within the

tolerance limits as specified in EPA Standard and as amended from time to time and at no time

the concentration of any characteristics should exceed these limits for discharge.  

10. The industry would immediately submit the revised application to the Board in the event of

any change in the raw material in process, mode of treatment/discharge of effluent. In case of

change of process at any stage during the consent period, the industry shall submit fresh

1. Plyboards (sqr/mtr.) 5000

Capacity of boiler

1. TFH 30 Lac/Kcal 3000000 Kcalores/hr

Type of Furnace

1. NA

Type of Fuel

1. Wood 5 Ton/day

Raw Material Details

Core/Face/Veneer 5000 Sqr/mtr

Timber 50 Metric Tonnes/Day

Glue 400 Kg/Day

NITIN 
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consent application alongwith the consent to operate fee, if found due, which may be on any

account and that shall be paid by the industry and the industry would immediately submit the

consent application to the Board in the event of any change during the year in the raw material,

quantity, quality of the effluent, mode of discharge, treatment facilities etc. 

11. The officer/official of the Board shall reserve the right to access for the inspection of the

industry in connection with the various process and the treatment facilities. The consent to

operate is subject to review by the Board at any time.  

12. Permissible limits for any pollutants mentioned in the consent to operate order should not

exceed the concentration permitted in the effluent by the Board.  

13. The industry shall pay the balance fee, in case it is found due from the industry at any time

later on.  

14. If the industry fails to adhere to any of the conditions of this consent to operate order, the

consent to operate so granted shall automatically lapse.  

15. If the industry is closed temporarily at its own, they shall inform the Board and obtain

permission before restart of the unit. 

16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by

the Board.  

Specific Conditions :

                                                                                    
 1. That the unit will run and maintain the APCM.

2. That the unit will not made any expansion without prior permission of the Board.

3. That the unit will apply for renewal of CTO before 90 days from expiry of this CTO.

4. That the unit will not discharge any effluent outside its premise without prior approval of

Board or without Permission from MC/PHED or Concerned Dept.

5. That the CTO so granted would be revoked without any prior Notice if Unit fails to comply

with any of the conditions of CTO.

6. That the Environmental compensation would be imposed as per policy of Board for

Violation of CTO and Air/Water/EP Act conditions for environmental damage

7. That the unit will use only legal fuel as prescribed by the Board.

8. That the unit will manage/ dispose of the flyash properly.

9. That the unit will maintain the parameters within permissible Standards as per EP Act, 1986.

 

10. That the unit will abide by the directions of CPCB/HSPCB/MOEF&CC and any other

competent authority time to time.

11. That the unit will abide the directions/ orders of Hon’ble Supreme court /High

Court/NGT/SEC any other court.

12. That concealing factual data or submission of false/ fabricated data and failure to comply

with any of the condition mentioned above may result in withdrawal of this CTO and attract

action under the provisions of Water Act, 1974 and Air Act, 1981 and violation of any law of

land.

 

Regional Officer, Yamuna Nagar

Haryana State Pollution Control Board.
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